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IN THE CENTRAL ADMINISTRATIVE TRI}\’(INAL
AHMEDABAD BENCH ’
R.A.No. 49 OF 1993, <
in
O.A.No. 574 OF 1993L
ARG,
DATE OF DECISION 30-11-1993.
Shri C.H.Pandya & Ors. Petitioner s
Mr. M.S, Trivedi, Advocate for the Petitioner(s)
2 Versus
Union of India & Ors. Respondent s
Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. R.C.Bhatt, Judicial Member.

The Hon’ble Mr. M.R. Kolhatkar, Admn. Member.

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ? =

3. Whether their Lordships wish to see the fair copy of the Judgement !

4. Whether it needs to be circulated to other Benches of the Tribunal ? x
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Shri C.H. Pandya & Ors.

Ex-Manager, Rly.Staff Canteen,

DRN Office,

Bhavnagar Para,

Bhavnagar. esencs Applicants.

(Adgocate: M<3. Trivedi)

Versus.
1. Union of India, through
The General Manager,
Western Railway,
Churchgate, Bombay.
2. Divisional Railway Manager,
Western Railway,
D.R.M. Office,
Bhavnagar Para,
Bhavnagar.
3. Senior Divisional Personnel Officer,
Controlling Office & Ex. Office
Chairman of the D.R.M.Office Staff,

Canteen, Western Railway,
Bhavnagar Para, cecsee Respondents.

ORDER

R.A. No. 49 OF 1993
in
O.A.No.874 OF 1993

Dates 30-11-1993
Per: Hon'ble Mr. R.C.Bhatt, Judicial Member.
Heard Mr.M.3.Trivedi, learned advocate for the

applicants.

: The applicants have filed this Review Application
seeking the relief that the order of dismissal made by
this Tribunal in 0.A. 574/93 on 15th October, 1993 be
reviewed.

24 The present applicants had filed O.A. 574/93

alleging that initially they were engaged in the year

ceebeiaes 3/
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1980 and therecafter the screening committee of Casual
Labours/Substitutes and staff of Co-opergtive Canteen
was held on August 1985 which drew a panel of the sm=z
employees who were found suitable and the panel was
prepared according to the seniority. The applicants
were the employees of the Railway Staff Canteen, D.R.M.
Office, Bhavnagar Para. The prayer of the applicants was
that the notice dated 9th October, 1987 issued by the
respondents authority should be held illegal and void
and the action on the part of the respondents not
treating the applicants as Railway Servants as per
Railway Board's letter dated 18th May, 1990 be gquashed
and to direct the respondents to treat the applicants
as Railway Servants and to give them all benefits.
Therefore, the main question which arose at the time of
F*TT
admission ¢n wiast O.A was whether the Tribunal had
M
jurisdiction under section 14 of the Administrative
Tribunals Act, 1985 to emtertain such application of
™~ Arhwdny—
Ex. employees of a non-=eeagmnbsed private staff canteen.
After examining all the documents produced by them/
we found no evidence on behalf of the applicants that
they were appointed by on or behalf of the Uni;n Govt.
or Railway. We relied on the decision in Union of India
& Ors. V/s. Tegram Parashramji Mombhate & Ors., JT

1991(2) S.C. 572 and held that in the present case no

eeecvo e 4/-
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relationship of master and servants was established and

hence the application was dismissed summarily.

3. The applicants in this review application have
M P ey
alleged that the said railway canteen $6 not started wiseh
Ler

Railway Administration and they have not followed
Railway Board's letter shown at Annexuge A-3, It is also
contended that the decision referred to by us while
dismissing O.A does not apply in this case. It is the
case of the applicants that theif service were illegally
ané abruptly terminated vide notice dated 8th October,
1987. Mr. Trivedi submitted that the Railway Administra-
tion now has decided to re-start the said canteen and

the present applicants who had worked earlier more than

1000 days have a prima facie and better right to have

opportunity to work in the said canteen.

4. We have examined the documents which are now
produced by the applicants and even going through these
documents produced in review application'we find no
evidence that the applicants are the employees of the
Railway. The model rules to govern the service
conditions of canteen employees of non-statutory

canteen on railways produced with Annexure A-4 in review
application also show that the appointment for the
employees in this canteem is to be made by the Managing

Committee of the non-statutory canteen and the Chairman

vecess 5/=
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has to make the appointment. We find no error r~_
apparent on the face of the record;_ More over, even
from the documents which are now produced with review
application‘we find no evidence to hold that the
applicants were employees of Railway. We therefore,

dismiss the review application. The review application

is dismissed.

e e T2re A

(M.R.Kolhatkazr) — (R.C.Bhatt)

Member (A) Member (J)
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Both the aforesaid Hon'ble
Members haVe ceased 1 be
Members of the Tribunal.
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has ceased to be Member of
Tribunal but Hon'ble My,
is

available in this Bench.

Both the aforesaid Members
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Benches namely
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BEFORE THE HON'B LE CENTRAL ADMINISTRAT ION TRIBUNAL

CALL)

AHMEDABAD BENCH AHMEBABADY

Review ApplicationNo, L'$ of 1993.
IN
O.A. No. 5741 of 1993.

Shri C.H. Pandya &others. e.e.Applicants.,
V/So
Union of India & others. .e«osslespondents.
I NDEX
Sr.No, Annex . Particulars, Page.
Ls - Memo of Application ¥ to &
2. A=l Copy of the Order
dtd. 15.10.1993. S & (v
3. A=2 Copy of reply dtd.
10.7.87. (9 = 21
\', 4, A-3 Copy of letter dtd.
| 18.5.1983, )y - L
S. A=4 Copy of memorendum

dtd . 5"12"19?9 .




{a BEFORE THE HON'BLE CENTRAL ADMINISTRATION TRIBUNAL
o AHMEDABA D. BENCH AHMEDABAD.
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OféSE Review Application No. Kfﬂ of 1993%
5%

< 0 IN

=Z Original Application No. 5741 of 1993.
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Shri C.H.Pandya and Others

Ex-Manager, Rly.Staff Canteen,
DRM Office, Bhavnagar Para,

Bhavnagar., « e+ Applicants.

V/s.
l. Union of India, through

The General Manager, W.Rly.,
Churchgate ,Bombay.

2. Divisional Railway Manager,
W.Rly. 9 D'.L oMQOffice 9
Bhavnagar Parsz,

Bhavnagar.

3.+ Senior Divisional Personnel Officer,
Controlling Office & Ex.Office
Chairman of the D.R.M., Office Staff,
Canteen. WiRly. BVP,,

Bhavnagar. .+ Respondents,

Review Application as per rule
17 of C.A.T. Procedure rules.

The applicants abovenamed humbly states that the
applicants had filed one application Under Section 19 of
A.T. Act, before this Hon'ble Tribunal challenging the

illegal termination of the applicants by the respondents.

2, It is further stated that the said application
is registered as O.A. 574 of 1993 and the Hon'ble Tribunal
was pleased to pass appropriate orders at the time of
hearing of admission stage in the said matter i.e. on
15.10.1993. The applicant further states that a copy of
order dtd. 15.10.1993 shown as Annexure = Al tot hés

0002...
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application and as per para 4 of the said judgment the Hon'ble
Tribunal has held that the applicants were the employees of the
Railway Canteen managed locally and run by the Railway Staff
and there is no relationship of master and servants between
Union Government - Railways and these employges and therefore,
application cannot be enterffained by this Tribunal having

no jurisdiction to deed with service matter of such emplques.'

8,  The applicants therefore states that in view of the
sbove findings the application of the applicants was dismissed
summarily at the admission stage. It is further states that
the findings of the Hon'ble Tribunal deserves further consider-

\ ations and deserves to be reviewed in the light of submissing/

grounds mentioned here as under,:=-

T. M. PATEL
NOTALY
Bhavnaoar
District.
2

(A) The applicants humbly§ states that the said staff
canteen of D.R.M. office BVP is not statutory canteen
and DPO is ex=officio Chairman of the said canteen

is already admitted by the Railway Administration vide para

9 of the reply filed by the Administration in O.A. 167/87. It

is further stated that the Railway Administration had also

admitted the facts as regards the instructions of Railway Board
and it is further admitted that the applicants were called for
screening alongwith other class IV employees and looking to the
seniority and days the applicants had worked the applicants
were empanelled in the panel dtd. 11.9.1985. The applicants
further states that the railway administration had also
admitted in para 7 of the reply filed as 22.6.1988 in M.A.No.

495 of 1987 in O.A. 167 of 1987 that the notice dtd. 9.10.87

was cancelled vide subsequent notice dtd. 14,10.37 and the

canteen has been restarted but as the applicants have not .3/~




reperted bagk for duty, the same is not functioning at
present. It is significant to note that neither the
applicants were never informed about the restarting of

the said canteen nor any notice was placed as the notice
board, . It is pertinent to tote that even till this date
the sdid canteen is not started by the Railway Administra®
tion. Copies of reply dtd. 10.7.1987 and 22.6.1988 are
annexed herewith and marked as Annexure : A2 to this

application.

2. The applicants further states that in view of the
directions given by the Hon'ble Supreme Court the instruc-
tions were issued by Railway Board vide letter dtd. 18.5.8a,
shown as Annexure = A3 to this apnlication regarding
revised scales of pay applicable to the employees of non
statutory canteens on the Railways. Thus the employees of
the said non statutory canteen were considered, &ligible
for equal pay for equal work withiﬁeregular Railway
employees. It is further stated that in pursuante of the
Hon'ble Supreme Court directions in C.M.P. No. XR%y9x
10191/83-M.M.R Khan and Others. Vs. Union of India and Other

necessary instruction s were issued by the Railway

- Administration vide letter dtd. 6.6.1990. The applicant

further states that in view of the said instructions
the applicant had requested the respondent authority to
cR considered the case of the applicant in the light of

the directions given by the Hon'ble Supreme Court.

3. The applicants further states that the Hon'kle
bench (C.A.T.) had relied upon the decision of the
Hon'ble Supreme Court in case of Union of India and others

Vs. Shri Tejaram Parshramji Mombhate and others reported
o b



T. M. PATBR
NOTARY

Bhav-agar

District.

in JE.1991 (2) SC 572 and held that the subject matter of the
application does not xxz falls within the jurisdiction of

the Hon'ble Trikunal. The applicants most respectfully

submits that the decision of the Hon'ble Supreme Court

referred hereinabove will not be applicable with the facts

of the present case. It is further stated that the present
applicants were screened aléngwith the other class -1V

employees of the Railway Administration and after screeing

the applicants were placed on penal for regular absorption

with other class IV employees. More over it is further

stated that the Railway Administration had also issued
instructions from time to time regarding leave rules and

service conditions of the employees in non statutory canteens.

The copy of the memorandum dtd. 5.12.12;9 sis annexed herewit h
and marked annexure : A4 to this applic=-ation, It is pertinent

to note that the Railway Administration have also sanctionsome

grant to the s8id non-statutory canteens. Thus, if appears

from the above referred instructions that though the employees

of the said non=-statutory canteen were not tabied labelled

as Railway employeesix but they were treated as class =1V

employees of the Railway Administmation and therefore,

they were screened and put on penal for regular absorption

by the Railway Administration.

4. The applicant further states that as mentioned
hereinabove the services of the applicant were illegally
~and abruptly terminated vide notice dtd. 8.10.1987,
subsequently the said notice was withdrawn by the

Amirnis Administration and till this date the said canteen
is closed. It is pertinent to note that know the Railway
Administration have decided to restart the said canteen
the present applicants who had worked earljer more than

..5.0



1000 days and in view of the facts that they were screened

and empenelled the applicants have prima facie and better
right to have an opportunity to work in the said canteen.

Lt is further stated that the applicamts are most unfortunate
persons whose application was dismissed earlier on the
ground of defaults where as the éubsequent was déeided in
absence of some inportany and vital facts related with the

said application.,

S In view of the facts and circumstances of the

case the present applicants submits that in view of the new
facts come to the notice of the applicants after the decision
of 0.A. 574/93 4% i.e. after 15,10,1993 the decision given

by the Hon'ble Tribunal deserves further consieration and

{/ T, M. PATEL'

review of the order, The applicants therefore, pray as under:-

FTARY
“«.‘33\ \"lzfa’ 7/ (A) That the Hon'ble Tribunal be pleased to
:/ Allow this Application;
‘. (B) That the Hon'ble Tribunal further be

7 pleased to review order dtd.15.10.1993
passed by Hon'ble Tribunal in 0,A.574/93,
and further be pleased to grant reliefs
prayed for in 0.A.574/93;
(C) Any other and further relief that the
Hon'ble Tribunal may ke deem fit and

proper may be given to the applicants;

/ N
< / // T
Date. 3/11/1993. Vy
N e
Ahmedabad., ( M.S. Trivedi )

(E§>;;, 22 Advocate for the Appllcanta.

e L ——

e f ; __‘:z,_é ___./4;?_1 _______
s BlaEr _.._C.z:u_nis.mt.__-_-_--\“ 2t
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Applican( S.
Signature

AFFIDAVIT

We, CHANDRA kAT W PAmDYA- , NatuviThel -
B koo MM
itk BT RplevishrAfasd A lanbas 90 iamsingly adults,
A .
Occupation-NILy residents of Bhavnagar, do hereby solemnly
affirm and states that what stated hereinabove are true
to the best of my knowledge and belief and & kx we have
not suppressed any material facts.
el - K
f el Jaza NS

__-é.&»x&. %%aswl Gud

Appli cants
Signature.

: qu%V ) ge Faoge; Talsl G &%ﬁ lmmn!yA!!!medbym. |

: rf(w;\?lﬁeé% ‘“é/f AAAAA
s KA .dvocate W‘f@ﬁf
whe is Personany known to me. Ji % |

Y anputtd A& —-

\| TRAMBAKLAL M. PATER 73 {

(NOTARY)
Bhavnuadr Dlotrlct,

Gegha Gate, BHAVNAGAR
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O.A. No. 574 OF 1993.

DA"'E OF DECISION 15-10-1993,

‘ Chandrakant H, Pandye & Ors. Petitioner s
Mr. M.S. Trivedi, Advocate for the Petitionens
Versus
Union of India & Ors. Respondents

Advocate for the Respondent(s)
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. 1. Chandrakant H. Pandya,

P 2. Nathubhai

3. Bhikhabhai

4. Kishorbhai’

ol 5. Kubersinh

Wh 6. Balkrishna

Ll Ex. Staff Member of
Railway Staff Canteen,
Western Railway,
Bhawnagar Para.

(Advocate : Mr. M.S. Trivedi)

cecscee Applicants,

Versus,

1. Union of India
Through the General Manager,
Western Railway,
.Churchgate, Bombay .

e 2. Divisional Railway Mangger,
L, Western Railway,
Bhavnagar Para.

3. Sr.Divle.Personnel Officer &
Controlling Officer of the
D.R.M. Office Staff Canteen,
Western Railway,

Bhavnagar Para. caumesy Respondents,

JUDGMEN

02

(=) 3
O
L‘g

O.A.No, 574 CF

Date: 15.10-1993,
.’ Per: Hon'ble Mr. R.C.Bhatt, Judicial Member.
The main question which arises at the time of

$sion in this application filed by the six applicants

P\ction 19 of the Adminiserative Tribunals Act,1985,
r this Tribunai has jurisdiction under section

e Administrative Tribunals Act, 1985 to entertain
“this application of Ex.employee of Railway Staff Canteen,

A D.R.M. Office, Bhavnagar Para. It is alleged in the

application that initially they were engaged in the year

eccoce o 3/-
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1980 and thereafter the screening committee of Casual
Labours/Substitutes and Staff of Co-operative Canteens
was held on August 1985 which drew a panel of the
employees who were found suitable and the panel was
prepared according to tne seniority. It is alleged by
the applicants that they were also empanelled in the
said memo dated 11th September, 1985 vide Annexure A-1,
that the applicants had compieted more than 1200d4ays
worled upto 1st September,1984 and they were workingR
in the said Canteen thereafter, but by a notice dated
9th Cbﬁober,1987.the services of the applicants were
terminated vide Annexure A-2. It is the case of the
applicants that thevaction of the respondents Railway
and the Senior Divisional Personnel Officer and

Controlling Officer of the D.R.M. Office Staff Canteen,

application that formally the applicants had
«A. 167/87 before this Tribunal along with one

5/87, but the said apﬁlication was dismissed for

o
.

 default vide Annexure A-3. It is alleged that recently

the D.R.M Office Bhavnagar Para had give notice-cum-
advertisement on 26th August, 1992 vide Annexure A-4
by which applications were invited for Staff Canteen of

D.R.!M Office, Bhavnagar Para. The applicants have also

ececcccooe 4/-

Western Railway was illegal and arbitrary. It is allegec|

i
!
}
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- i -
referred in the application the instruction circuleted
by General Manager, Western Railway, Bombay vide letter
dared 6th June, 1990 vide Annexure A-5 about”the

/implementation of the instructions of the Supreme Court's

j —_— e

re&egnisegﬁe applicants have prayed that the Tribunal

J Judgment regarding canteen emplqyees non statutory

be pleased to declare the notice dated 9th October, 1987
issued by the respondent authority as illegal, null and
» void and that the action on the part of the respondents

not treating the applicants ask railway servants as per

Railway Board's letter dated 18th May, 1990 be quashed

and to direct the respondents to treat the applicants as
Railway Servants from 1st April, 1990 and to give them

o all benefits.

2. We have perused the entirc application and the

documents produced ¥With it. The applicants were the

employees of Staff Canteen D.R.M office, Bhavnagar Para.

down from 9th October, 1987 after office hours.
f\j—j This notice ~nnexure A/2 very clearly shows that these

applicants were the employees of a non- recognised private

EWBERSIS, |

staff canteen. The lnstructions given by the Ministry

~—— S——

£ i Sokoede 5/=
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of Railways vide Annexure A-5 about the implementation

-5 -

of Supreme Court's judgment regarding Canteen employees-
non statutory (recognised) are about the payments.
o of the Act
However, the question is whether Section 14 fempewers
this Tribunal to exercise the jurisdietion and authority
to deal with the question of thése applicants who were
ex employees of the Railway Staff Canteen which was
closed from 9th October,1987 as per the notice Ann.A/2

by the Managing Committee, by wirtue of which these

applicants were terminated.

Having gone through all the material on record

3.
we do not find any evidence that the applicagtswereﬁ»

or
appointed by/on behalf of the Umion Government or Rai lwap:

;Therefore, any question regarding the service matter of

L 4

such persons which is unapproved and run by the emplojpees
would not create

MarastgEthe Rallways by local arrangement
I — e i
: ok
¥ »any Jyationshig_gfﬁggg&ggm§9d servant between the
' S - Railways

f Government/and the applicants. Similar question

<
N "‘7?33'2 CE

School by local arrangement made by officers of
Ordinance Factory came up for consideration before the

Hon'ble Supreme Court in the case of Union of india &

!
? Ors. V/s. Shri Tejram Parashramji Mombhate & Ors.,
~/ ( JT 1991(2) S.c. 572\and-it was held that the Tribunal
. % - —”"_‘_\___ﬁ.

had no jurisdiction, power authority to deal with the

service matters of such employees as there was ne
oo 0 0o, 6/.



relationship of master and servants between the Central

Government and such employees.,

4, In this case also{the applicants were the
employees of the Railway Canteen managed locally and
run by the Railway Staff and there is no relationship

! of master and servants between Union Government -

enployeeg. 'Hence the application is dismissed

Summarily at the admission stage,

Sd/=-
(M.R.Kolhatkar)
Member (A)

Sd/-
(R.C.Bh=tt)
Member (3J)

vte,
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N o . ANNEXURE - #/a}

" WBSTEAN RAILWAY |

| - Headguarter Office, gl\7
. _ | ' Churchgate, Bembay.?20
No.E(Wel)254/0 Vol.III | | e D+,

5th Dec., 1979,

X . i1
DRM(E)-BCT/BRC/RTM/KTr/AIl/JP/dVP Dy (B)-Rdy, ‘
Dy .CME(C)~PL/Dy.Cis(L) ~DHD / Su(W)=aLL /Uy .GE( king) -8 31
Dy .COS~MX/AII/ DCOS~SBI/DAO~BGL/B;C/RTM/KTL/AII JP/RJL/BVP,
WM-PRDN/KYL /3P /AP /WAQ-DHD / SAO(W&S)—PL/SAOSW)—KTT/SAO(W)~AII/
AAO(W&S ) ~SBL/WAO-BVE/FA & CA0-CCG. : AV A

(.

-Bub: - Leave Rules for employees in non-statutory
canteeng, 1 i, !

A copy of Borrd's Letisr No E(W)-79 CN 1-9 dated 26.10.79
on the above subject is sent herewith for information ard necessgry

actioi, Flesse ensure strich o mpliance of the instructions
Cortained therein. . i )
| ' i | {

| . 1 '
Encl: As reproduceid helow: |
| ) Sd /-
for General Manager(Z).

N oA e e
| |

|

Qory of Ratlwuav Jnxfi*siletfer‘ﬂb*E(w)79 Cli1-9 dated 26,10.79
;dd#caseu to ton vERe. el Mamgers, All Irdign Kailways am
QLW, DLW and o, Mmep Calcuita, and copy Ito others,

*k*****
? b 1
Sub: - Leave rules for erployees) in mon--statutory
canteens., 2

o 3 S l
I

Al present therules regulating the scrvice conditions
of employees of mn-statutory canteers con railways. are decided

by the Co-operative Societiss/Canyear Mangzerment Conmmittees who - -
run tie cameens and therefore, congideragbly vary from canteen

%0 canteen. The matter has Lebn eXgmined by the Ministry of
ﬁailWays ard they have decided that the Model Rules given in thre
Anneruxre may be circulated to the Coopergtive Societies/Cantesn
Management Coumittceg wio run the non-statutory carteens in your
organisation for adoption uniformly, ezecept to thé exztend that

¥

wherever the present rules already n3gotinved and enfcreed oy
then zre more liberal than those’givén in the llodel tules,. the
‘ ‘ alntained as a personal concession if the
enployees c¢ptinzy for the sane,

!

on may plcase be tgken accordingly, ¥earwhile the
= letter may he acknowledged,

DA/ As above.,
i 8d -

( Jdelhiazarajan)

Jt, Director, ustaclishment,
'Kailway Board.

SM12286,



~—Model Rules to govern the Service conditions of canteen
«1/5 cuployees of Non-Statutory Canteens on Railways.

‘*7'—'-‘.—.—.—;‘—.

Section 1. Short title, Commencemert ana Application.

I .

(1) These Rules may be called "Ths Kules rejgulating the
cornditions of Service of non-statutory canteen euployecs of
Co-operative Societies/Management Committees,"

(2) . These Hules with such modifications as may be considered
necessary by the local Managing Committee of the mn-statutory
Canteens/Tiffin Rooms be made applicable to all canteen
employees of the non-statutcry canteens/Tiffin Roons functioning
on the Railuays,

(3) These Rules shall come into force from the date as mdy‘
be notified by the regpective 1hcal Marmaging Committees,

Sectiun -2, Glassification of Employees.
(1) All employees of the canteens shall be classified

as under; - ;
(a) FResller :
(b) Tavnorgy C
(¢) Camusl

d) Frovationsrs. ?

30
~

) 4 Tegular enploye? is ol person whose name has been
entered in ths Cansesn's Tegister as a ragular employee and
who hes been given letters as such, Regular employees shall
always be monthly rated, P
o r

(b) temporary employee is a workman who has been ergaged
for work which is of g essentially temporary nature likely %o
be finished within a limited period. Any temporary employee who
has been in continuous employment of the'Canteen Yor 12 months
may be considered for absorpticn as a, permansnt hand, subject to
fitness and avallability of a vacancy in the permgnent cadre
of the particular trade. Such an employee shall always be
monthly rated, B '

|

(c) A Casual workmen is a workman whose employment ig
of a casual nature. |

(d) A Probationer is g péyson who is provisionally employed!
%o ill a vacancy in the regular cadre and who has not completed
the prescribed probaticnary period,

{
|

Bection -3 ' | | Appointments
1) Appointments of the urmdermentioned categories of staff
shall be made by the Chairman,

———

(a) Ssnior/General Manager/ Manzger/Deputy veneral
Mangger,

(b) Deputy/asstt. Hanagér/Asstt, Mandger-cun-Store
Keeper, | ‘

(c) Mamager-cum-Salesman.
(d) Accountant |
(e) Cashier.
(f) Store-Keeper.

! (g) Internsl suditor,
(h) Halwai

‘contd, 2/
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L) Appointments of the Stafr Other than those mentioned
above shall be made by the Hony.Secretary, subject to such
directions ag may be given by tie Chairagn., T
i3 i et [ i o
| nik ) Letters of appoiptmgnﬁrbontair'ngxth;,termé.a:d
| | ‘conditions shall be iSSuetho‘e%Ph emg&oykd,gs‘inithe Annexurecs
4 | ! Il (Lo ﬁ ;
L) Bvery employece oefore his appointment shall have to
A ’ produce a medical certificgte from g flegistered Medical -

t | Practitioner certifying that

he is free from any Communicable
- or contagious disease | |

. l | |
dE 4 o) |l Lo ~
(%) Every employee | shall be required to produce before
appointment a certificate of ood . character from any Gazetted

g g .
Officer, Member of farliamunt/quporatLon/Municipal Committee,
not related to him., | Eia

Section 4: Probation: | i

An employee prowision
in-the permanaut ieagys 7
Z.monthS'@xtewdgblc Ny
which veriod his aorvi

aushority at auny btimg Witagut asgigning aly reasons, In case,
a permansny eLvnluves is approinied a3 al|probationer in g new
post, he may o+ SNy tinme during-ﬁhe prqpationery period be
reverted to his old psrmanent post. i

[ I
moloyed to fill a vacancy
A pronation for g period of

5 | o
cnoviaer ell of (Three mqgths during
€3 ~“antbe Vérminated by he appointing

'l Section 5, | Termination of Service,
T i s e e a2 S —— ¥ Y ;
i ; | i | :
bRl The service ofl a tempornrylemp#onG who has becn in

contimious employment for noy less than 3 montus may be 1
terrinmted by tne appointing aut?ority}at any time by giving!
at least cne monthg notice |lin working or: payment of wages,

. in lieu thereof except in the following cases when their

| 8ervices may be terminated forthyith and Wwithout any compensation: -

|

L | : L il ;
(1) for breach of any implied terms?of contract;
t a0 A | I
el for absence from duty w1tﬂout leave; or
' PR G ; | bl ,
b(1dd) for misconduct and/or Ml sapproprigtion/emberzel eme nt

canteen funds and! 'stores) | f *

1

(2) The services of gz regular Cahtgen employee may be |
teruinated in case hig services are not required due fo reasons
ovher than disciplinary, such as {reduction in ¢stablishment by
8lving three months novice or payment of wages in lieu thereof: -

I |

| Section 6 nesignation:

: ! Sl b ; &

; A temporary employee desirous of laaving the service of

the canteen shall be rsquired tp give oxe;ponth S notice fto thm

+ Management, In the gase of a regular employec, the notice period

. 8hall be three months, The inotige will ipe) effective from the

day it is received by the appointi ng authority.

: { | it

 Section 7/ | erti
S o) _1‘ ‘£§er§1tz
Gl Every canteen employee shall be idlssued with an identity

Card, wherever hecessaryy The Identity Card shall be arranged by
the Management from the security Officer of the building in
i which the canteen is located 4 || '

FC2) e Tn the event of the ¢mployee bdbom@ng‘nonnefiective‘e.go

(4 . 7 vl . | o 11 5 i o 4 > .. -y

thn‘hls,name 1S removed fronm the| roll of the cangecn uVaif, the
 Identity Card shall be deposilted in the security oifice and g

r; clearance to this effeot obtdined, !

~ /
: i , ‘ contd L%«
i |
{
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Bection 8 Attendance:
, - |
Bk Attendance of all pmployecs ﬁhall be marked daily
according to the method prscribed (land duly anounced from time

to time. bmployees who are|required to sign inia ‘rigister «-
mgintained for the purpose| shall do 8o at the time of going

away from duty. . i

| o ! . | ‘ .
(-2) If an smployee does not present himself at. his place of
work within tcn mimutes of the time when his. hours of duty begin,
he shall be liable to be treated as abse¢nt for the hour for,
which period no pay shall be gdmissible, If ‘the employee is late
by more than 30 minutes without a saﬁisfactory eXxplanation
‘acceptable to his superior, he shall be liable to be treated as
absent for the day., Am employce, who after his attendance has
been marked, is found absert from hig proper place of work, during
his working hours without permissidnior sufficient and acceptable
. Teat~»a, shall be liable ©o be treatéd as absent forthe period
corresporiing to the pericd of such absence and correspording
from his vages fcr the period of such absence may be made.
|

Section 9 Hcurs of woxnl and d¢lose¢ dav. . |
T i : - |
(1) . Bvery Aunlovee shsll be required to(ﬁerform duty for a

total period of ciagint.and half hours dally. The period of -work
of eanh employee cgch day phall be so fixed that no period of.
continmous work shall cxceed f£ive hours and that no employee
shall be required or 2llowed to work for more than five hours
before he has hsd an interval folr rest and meals of at least
half an hour, the time for such ﬁnte%val being fixed. <

| ! : |

|
|

(2) Every employee shall b allowed a weekly holiday.

| | |

| Ll |
nection 10: Leave: ‘ .

J5 |
(1) Every emplqyee shall bF entigle to @~
i ' I i £ [ ; )
-(Q) After every twelve months contimuous emplcyment to
privilege leave for g tota} periQd of not less than <ifteen days;
(o) In ¢very ycar, |gickness or casual lesve for a total period
of not less than twelve day§§ o
Provided that - § SN : o
i | )i | 5 | i g o~ i 1 :

(l)-_ an cemployee who has completea a period of ohe month in
contimious employment, shall be entijtled to ot less than five

days privilege leave,

;s | : Il ;e ) fisit
L) . an en ployee who had completed a period of ome month in
contimious .empoyment, shall be entitled to mot less than one

day's casmal leave for every month, ||

Note:- (1) Previlege leave,!to which an employee is embitled
; under clavse 1(a), 1f not aydiled of 'y an employée
snall be added to fhe privilege leave in respect of any
| Succceding period Vo 'which hel is so entitled; so however
' that the total period of suchprivilegs leave may be
accummilated by such employe¢ shall rot =2t any one time
exceed three times' the period o0f privilege leave to
wihich hé is entitled after every twelve ronths enployment,
(ii) Leave admissible|urder clause (b) accummulated.
2) « Leave of absence whether leaye/Gasual leave will not be
¢emed to have been szntio ed]&nless”thé employee isin pessession

Ot a written authority fow the purpose fron the Manager/Hony.
ecretary., ’ ‘ , - NS ORgsL

C e~
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i 03) In case;an employee while on lesve desires-an extension

thereof, he shall apply o the Manager/Hony.Secretary sufficiently
ahead: of the expiry of his leave sc thas the finagl decisicn taken
onhis leave application may| reach his add—ogs before the e¢xpiry
of the leave earlier sanctiophed and beling already availed of by
1 him, The employee must repoyt fo duty in time when the leave
- alpeady sanctionéd expires. If the employee remains ghsent beyond
the period of legve originglily gramed or subsequently extended,
he shall lose¢ his lien on his appointment unless he returhs
to duty within 8 days|of the expiry of thk leave so granted aid
‘explain to the satisfacticn lof the Hony.Secretary/Manager reason
QT hls overstay. . | '

{ | i

(4) The h;bitual production of Megical/Certificates from
registered medical pructitioners and taking sick leave for an
aggregate period ol 100 dayu il the course of three ealendar yeirs
shall render the employee liabie to pe declared unfit for service
in-the canteen and such persons shall ¢onpequently be ligble to
be discharged, |

1(5) If an employee remains absent without having taken leave
in the proper am authorised manner, he shall be liable to be
proceeded against for such absence, unless he cah satisfy the
Manzges Fony.Secretory regarding the circumstances unmder whih he
could not take prior leave, f

ER 0 S5 FEAE. [
Section 10(4) IMaternity Benefits: i
: ‘r

&8 Every woman employee of the canteen shall be entitled
to the payment of maternity benefit at the rate of the.averasc
| daily wage for the period of her ctuhi absence immediately

. preceding and including the day of her delivery and for the
8ix weeks immediately following that day.

‘ | |
Bxplanation: For the purpose of 4his Se¢ction, the average daily
wage means the agverage of the mqmen’s wages payable to her for
the days on which she has worked during the period of the three
calendar months immedintely preceding the date from whih she
absents herself on account of maternity or one Rupee a day,
whichever is higher, 1l Pl :

(2) | No woman shall be éntitleé To} maternity benefits unless
she has actually worked in a canteen from whom she claims °

maternity benefit, for a period of not less than one hundred and
Sixty days in the twelve months, immediately proceeding the date
of pregnancy,

‘ i
{3) The maximum period for which any woman shall be ermtitled
to maternity benefits shall be twelve jweeks, that is to say, six
wecks upto and imcluding the day of hey delivery and six weeks
immediately following the day. }

rovided that when a woman dies during thig periga the
maternity bencfits shall be payable only for the days upto and
inciuding the day of her deathl |
Sl . | | it
|Provided, further that when Q'woman} having- been
delivered of g child, dies during her delivery during the period
of six weeks immediately following the date of her delivery,
leaving behind in either cese the child, the employer shall be
liable for the maternity benefit for the entirc period of six
weeks immediately following the day her delivery but if the child
also dies during the said périocd, the days uptc and including
the [day. , s ] I [

| |




‘Section 15: Deductions which may be made from Wages .

——

/zg) ,‘ '. - ' | Y

(SRS
—

Section 11-Change of Addross:

All employeces must netify the Mar-gor/Hony.Secretary
immediately when any change a&f aduress tawcs places A communieation
forwarded by the canteen tfo the rQCOfded aadress shdll be
regarded as sufficiént' ccmpliance of! the purpose for which the
communication is aadressed, | !

| "
Section 12. Fitness for work.

|
|

The canteen Manageument shall have a right to test any
employee for his fitness to hold a pest at any time with or
without notice and to discharge or demote or otherwise deal with
!him, if on such test the Monngement is satisfied that the
renployee concerned is or hss pecome unfit for the post filled by
hinm dve to loss of skill, physical strength or any other reason.

Section 13 VWages - entiﬁkpmeﬁt to
The canteen employees ghall) be paid wages and other

bencfits in gecordance with the order issued by the Ministry of
Railways from time to time.

Seetion 14, Pawmiant of wags

N :
1) Employess shall be paid their wages on a working day
between the 1ut and 7th of every calepdar month. Any clainm for
wages submiticd alter three years from the date on which the
gages become due to the employees shall be considéred as time
arred. |
|

(2) Wages shall be paid in

cash,
(3) Where the employment of -any person is terminated by or

on behalf of the Management, the wagés earned by him shall be
paid before the expiry of the pecord working day after the day
on which his employment is termirated.

| ’ L

(1) - The wages of an employee shall be paid to him without
deduction of any kind cxcept those mentioned in sub-clause (2)

e

(25 Deduction from the wages of an emplovee shall be made
for ore or mcre of the following reasons. : A

i) Fines;
ii) Absence from duty;

_ 1oiii)‘c}amago to or loss of goods expressly entrusted to
money for which the employee for custody, or for loss of mo ney
for which he is required to. account, where such damage or loss
1s directly attributable to his neglect or default,

i ;v) such amenities or servioés_éupplied by the management
as the Ministry of Railway’s may by general or special order
authorise; foimmer o i

i | \ | , ! 5 ’ o
V) recovery of advances or for ad justment of over
bayments of wages, | :

vi) Income=~tgx payable by the‘employees.

vi;) Subseription to and for the reptyment of advarces
from Provident Fumi, ! ‘

conyd . .6/ -
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ection 16: Wages durinsg leave. [ ’ZT>

~the Manager/Hony.Segnetary ang wi}llp?rform such duties as may

catcred for by the cantecn,

Iniia, the seccurity of Indi

service of the canteen, any secrets,

5

Bvery employec shall be paid for the veriod of his loave

'at a rate equivalent tc the daily average of nis wages for the

days on which he actually woeriud quring the precoding thres
months, exclusive of an-y earnings in rgspeéct of overtime but
inclusive of dearncss relief., | | '
A I 7 . {4 T
[
1
Section 17: Rules of conduct. |

(1) Every canteen employee shall work under the direction of

be assigned to him. .
!

. | | : |
(2) Bvery employce shall be required to carry out all order
instructions, e%c. issued iy the Manogement from time to time.
LN | |
(%) Employecs shgll have no!objectiop in handling any kinds
of food stuff, e.g. meat, fish,%eggs'qtc. and pieparations
| I i : ]

|
| | |

(4) Euployces ghall at all times i
‘ : :

(1) Mainsain absolute integrity,

(i1) Mairwain devotion to duty and be courteous to

custonersl,
it |
(B) Bvery caatesn employee holding a supervisory post shall
take all poszibvle steps to ensure integrity and devotion to duty
of all the employees for the time beiqg umer his aguthority ani

control.

(16) No canteen employees shall enéage himself directly or

indirectly in any trade or business, or undertake any other
employment . ]

: ! ‘ 1
(7) No canteen employee, shall be a pember of , or belother-
wise associated 'with any.poﬁitical paity or any organisation
which takes part in politics nor shall be take part in subscribe

in aid of, or assist in'any other manner, any political movement
of activity. | U

(8) No canteen employee shall join, or contirue to be s
member of, an association the objects or lactivities of which are
prejudicial to the interests of the cwvefiegnty;and integrity of
, n, friendly rélations with foreign
states, public order, decercy or morality, or which involves
conccnpt of court, defamatipn or incitment to =mn offe ro@.

(9) No employee ghall oftherwise than in the normal course

of his work, engage in giving informaticn about or advise on
matters relating to the activipies of the canteen,

d10) .xcepﬂ in the ordinary course of his duties, no employee
shall disclose whebther durilhg service orl after leaving the
¢ost of production of any or
all of the cantcens products, information of purchases made by,
or claims by the canteen in or lout of jcourts, or any other
information on matters of trade or buginess secrets.,

!

(11) No employee is permitted to carry with him outside the
Canteen premises any papers, books, or any other property
belonging to the canteen or relating to the canteen or welatin:
%o the canteen affairs except when authorised., 3

! ! |

contd . .‘.7/-
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(42 No cmployce shall publl$ o cause to be publlshed the
articles written by him on any|m mebter cdnccrnlna cantoen gt
affairs. o8] | U il
Section 18. acts .of OmMISolQn and CummlSal 11 constltatlm
misconduct. | | | { P E SN e
The follow1ng acts. of pmlSSlOk.akd coqmiss1on shall he
treated as miscondudt: -

i o A4

S
»»a

) ';,
P gt iy R

(1) wilful 1nsubord1natlon}or dlgobediance, wheéher glone Qr

order of a superior. [

~-

in combination with another or otaefs of any lawful and roasohabln'

il
(2) Striking work or adoping go- %Low methods, either singly
or. alonrwith ovners, in coat/ 9v~wf1wn of those rules or ordors
issued from time to time or inciting any gmployee while within
the premises cf the cante Etu strike Work or adopb go=slow |
mathods. | : ; I 1 ]

(iii)  Theft, [frand) 1m5qbpr 1atloﬂ'or dlshonesty in conpection
with the canteen’s ngln~b830“ property. L

F

Ok J,

(iv) Taking or g iving bribes or anyllllegql gratlflcatlon
whatsoever, lnc;uuluﬂ tips.

(v) Habitual late attendanoe and ha?ltual absence without
leave or without bufflcl?nt Cause.. | s e
‘ i | el : \ ; \
- (vi) Carrying on mon@y-‘en&hng 03 Ianpr other private bu51no
| i
(vii) Drunkness, flghtwng, T'3.0‘(:ous:, dlsorder]J or 1ndecen+
behaviour within the (a?teen B establqshment
! i e

i l 0 .‘"
(viii) Comnission of any act subve“slve of d1801pllne on vxoa

r behaviour w¢th1n the est%blehment or (ubSlQe.
i

(ix) Habituel negllgenue or nvngFt of work,’

| l

(%) Absence from place of;worh ﬁltwout the permission of‘
superiors. 1 - : : ~

(xi) Causing dalage to?work infp:{bcesu or %o any Droppfuy of: the
canteen, KR e "‘II U
|

(xii) «Distribution or exhloltLon w1th1n the bouniaries of 1’h‘:
establishment of any neyspabers, handbills} [Pamphlets 0% posters
without the preVL oUS Santlo? of the,Manabc ent. T

| phomt S5
(x}1+) Refusal to work on a job ththGh thc employee is POSted
provided of the canteen Mlthout tqq

prev1ous sanctioﬂ of the
Manggement. I H,_ ; :
(xiv) Refusal to work oq JO hich the employee ig postel
provided of the canteeniwl ho t th prcv1ous sanctlonlof the
Manageuont ‘ !

‘ ,
(xv) Orgenising, atténglng or holding meetlngs writhin the

premises of the canteen witHo ut th¢43rev1ous sanotion.of‘*he
. Management, , ! ? »

(xvi) Threatenlng or 1nt1mcdﬁt1ng any emp10vee w1th1n the premises
lof the canteen, , ‘|‘ r T
| I r,’ i

seugbling il b the PTJmLSQS B

kviii) Sleeping on duty., P ! ’
9 o ns . '
v;(X$X) ﬂullngerwng or. SlQWlng dowF of work, ‘] e

1 '[ i e v‘j;cénxd..S/w
. Ed ." ! [

(xrid)



iy o by

(xx) Failure tov inform the inbdb&l/ﬁiuru Secercetory of the
canteen of gicikness from any notifiagole dipensc,

(xxi) Acceptance of gifts from subcruireie cupluyeo.

‘ E

(xxii ) Writing of anonymous or pseudior ymr Lebters criticising

the employees of the canteen.
; : \ - I

(xxiii) Theft of pﬁoperty beleonging to other ecuployues of the

cantveei. ‘

w

(xxiv) Refusal tu accepV charge-sheet, suspension orier, or
any other lawful order given by the sufpripr.
(xxv) Giving of false infurupticn “O"“rdlLU naime, age,

ﬁathey‘é name, .qualifications uf*pmevxoubqse?v1ce.

(xxv1) Leaving work without pl mission or before being properly
rvllcveé at the end of his shiffi/ duty.
| |
(fxvii) Breach of any rhle OﬂflﬁStfuCulOD isgued by t
Minagement for th?e woriking of the an een or for the me nance
of iys 'cleanlinecg., i
|
(:xv[ii) Mis bshaviour éuring the pendercy of disciplinary, action
against hin,
|
Spetion 19, Iunighment for misiconduct.

Am enmployae Found gu;lty of miscEnguct oy be given

any of the following Uunluzmant*'— ‘
\ 3 .
(l2) ' Minior Punishments
1, Warning. , ; : !
2} E:in’i. s | i
{ '3, Lecovery to the full extent of the actu~l nmount of
; Toss caused to the canteen. i
4. Withholding of increments for ary spevifiec veriod with
or w*tnout coaulative ciieﬂt.
. || Majoxr Tunishrents: 1 ‘
i \ ,
| 5. Demotion %o a Junior vostl, lower |grade, lower grade
ﬁ Jowtr place in the scale oL pay ar to lower goal Y.
| - . i 1
6, Discharge £oom service, i' i

; Co
Seection 20 Procedure for dewling with cases of nigeorduct.

None of the punis shment s mavmlm ed in sechion 19 above
shall be enforced without first £iving the i ~1 apporitunivy
Yo explain the case, a show cause notice will therciore invarigd!
be serve on him before the award of any Q:‘ fhe these punishments.

e ctlon 21 Avoveals: w‘ !

|
All emoloyees have tnn rmLh o wopeal 1 he
Chairman., There will be no further appegls agallBe tae oraelsg 0
the appellate authority.

|

v The punishing authority for all offences wili normally
be the appointing authority unless Dowbvo have beva deloeratoed

for the award of minor punishuents,

| 1 ~ /
o ¥ e g e g > v~ 113
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Specimen o1 qgg_igtxawn letter in r/0 veNeral nanager/ el

RS AR SO e

( i ’ — 17 IR - bl g bkt
|

|

1

43anazer r. . | vy
From : }
llonorary RPecretary i
= | | i i : RN §./ aF e
Tos _ [ . i
) | ‘
subject: appointment ol a veneral wanaFer/Manager.

|

Dear olI‘, : Foh ity o s
With reference to your, appllcatLon dated andiiitn

interview held on o' hoam dlrected to offer -
you the post of General uad%gertln thg L4 foer ) AL
with effect from on. the terms ard conditiﬁvs

of service given below:- | Fie w

PAY AID OTNBA FACILITIES: » ;\a‘ | _“;

I

1. (a) Your initial vay w11 be ﬁs“ Hr : {iim v
’ (Kupees____ | nlyf per month fﬁom the
date you report on duty in The scale of Rs.

Grant of anJ@aL indrement, will not be automatld but

will be su011ct to | oatlsfgﬂtory work throughout . the ot

year amd on sultdb#e recommendatlon.by your superlors‘
)

In ndaition to the above mentloned 1n1tlal pay'you

will also be entltled to draw Kks. (Rupees

y) peq month as dcarness relief.

[

(b) No other allowances/fa01lltles are admissiblési
available ehcepubfhat you qk ?llowed to ‘take free y)/
simple ve etarla mid-day umeal(worth e .Q
tea and orLCVS worth__ wall i p.only) Tor 517 and

orly on working dqys e cost of mld—ﬂay meals tQa :
and snzcls Wi i1l be recofcred from ,ourﬁemoluments.

(¢) Contrlbuuhon to provmden furd, you will be governed
hy smployee's Provident ! und: aot, 1952 as 7mepged
from time to time, 1 el

LB
it

DYPs Qb APPOL Niwkil: %

| ) b

rely tempo rary empl@ymenx
5 atulty bene f1t8,. eﬂC.

!
B Thig is a non=- ovgrmmental,

Ipu
and doés not carry any peV61onary oﬁ
!

| e

TURMINAUION OF SERVIGE:

= TA?.‘_.LJ

204N
&, () Tou will be on probatlon for the fire 4 three months
during which period your servipes csn be serminated
vy the arpoirting authority at! any 4ime without any-
rotice or conpensatlon whalbsoever, * ihis probatiobary
teriod may bg exﬁfndedjﬁuqther by the mnnagement_ .
i i it
(v) ifter the prnbatlon' Theldppo mlr» authorlty can |
ferminate yohr service gat any Lime on one month's
otice or wages in lieu of shen notice, except in the
“ollowing cppes when your| lservices /an be termlnated
Zorthyith ard w1thout any | compensqfxon-

(1) for breach of any imglied te/ms of contpgct or

(i1i) for: ansence from Guty withou? leave; S

(ii1i)for misconduct and/or mlsaLniOPIldLlon/embeZZle“
ment of fupgu, }nsuboLc$n1ulon et

contd . .10/~

e I v



(¢) Lo case you wish to lewve s 2 you »1ll L¢ roguired
pring all your worw up=to-date, avill Jou leave e ned 11 aay,
and | then zive one montit's clear riotice. Yo o resi-onytliorns will
be treated from tie date i is received by bhi. o Lolntin

authority ard during lhe novice period you will rob
any leave whatsovever. ioreover, before you arc¢ rolicveu of your
duties, you will be reguiied to hand over yoir c.oar . properly to
the nominated person within a week of 110 romination and obtair
no demard certificate from the

before expiry of your notice, failing which the nanagcement Ras

R OVEN
the right to retain your services for such extrn period beyonrd
the expiry of notice pericd as it deems fit for nrivging your
work up-to-date and proper handling over of your chargae. The
decision of the appointin: 1wtuor1ty ag to the duration of extra

period required for this puipose will be final wd binding on you;'

GL I, YL @A

(d) You will ue TESpO ngible for damages in case you leave
service without proper 1\n‘L_nO over ahda obtaining 'I0 DEMAID

CExl LELC“LAI from the pe rson ngnimated t¢ take charge from you
and also for avy loss loccasiongs by you during your services

(e) You will be held responsible wn +liable for any commission
or mistaw:? conuiited im the discharge 61 your duties even if

they arc cetected alver you have left the service,

(N0 OBILCLLON Canl IF iC o

5. In case you wish to apply for any job dircctly or thro
SGmployment kxchange, you will do so only wi'th the permission of
the undersigned failing whigh you will x d=
4(b) of this letter, ‘ L |-

il
6. You! will be eligibly forl the following two kiids oI leave
with full pey; but subjecs fo exi cilgs of service, in addition
to weckly rest holld@J aYﬁJthree National Holidays in a calendar

NL\~

1 4 L2 4 , [ESES
SalT Wit uider para

| year. ¥

p) Cabuau QHAVh‘: Upto |12 flays in a palenier year afser
V month convimpcous sabisractory service ab £ LC 0T one-aay

alter every on: montn of service, It ip gon-pccumilative and

ordinarily taxen with previous permission or the feecrctary exceot
in case of accidaet ocausing puhysical Hnjury or nn; »VW-P\QHHAEKV‘
grave cmcrgency, Casual ]LdV“ cannot bg grantcd -0r werc tnan

3 days a2t a time. If it is CAU,MJMJ, it will bhe sreatcd as

Privilege Leave or leave wlithout pay |as the casce may be,

(o) PTl"llefo Leave: Fifteen days after twelve months contin-
uous s3rvice., which may be accnmu‘latb pto 45 fiays. However, as
g Special case, yoy may, beJﬂrar+ﬂd Privilege leave upto 6 days
for every period of 4 montbs cobtlnuoys Service in the Canteens,

(c) Normally you can avail of onlJ'19 ¢ays leave ab a time
but under ‘XCupulanl cire @ms ances thé period may be extended
by the Secretary. g
(1d) Iou must unierstant, that huqve is a privile
right., Lherefore, the bec rbtalj bau the ri gl _
agp1101t_ob vithout assigning 'any reason and sue.
rwt only one tra4fud as mifhout baj Lbut setion

Zalrst you urder pquu\b) andi4(a) df the letter,

|

p

(£) The Honarary Scerctary is at liberty to call you on dul

on any of the Gazetted Govornmuht Aoilu'\u wit heut any

or remuncrgtion except for 3% Natioml Calend a1 Holid
evkly re¢st holidays.

Compenssa
i

ana your

VLD



DULLEs i A | R oSt ¥

= polleomdind) o
’ | |

7. (a) You will work Girectly u%;er the [Hovorary wecretaly
riariager who will asslgnh you auties in detpLL.
(b) fou will .be required to car:y ot [all instructions issued
by tre manazement from time tvo time Tof the canteens employees.
B 3 1 | i | ’
(c¢) You will have no objection in Handling of meat, fish, e8gS
and otheir prepayatmons catered for tie Ganteen.
| = ! R il
(d) You will also be recuired o perform the duties of the
employer/occupier of ‘the Canteen in connection with kunning of the
Ganteens on behalf of the Onteens Co mittee and will Dbe held
responsible and liable for inmplementation of the provisions"df the
various acts/labour laws applicable bg the Canteemn, e.2. compliance
with the provisions of Shops and sstablishme nt Act and kules, 1954
preventicn oi Food Adulteration Act, 11954 and the employees
Provident Furds Act, 1952, etec. (as amerded from time %o time)

8. In addition %o abqvé duties yoﬁ‘day ve called upon to
perform any other duty in exigencies ot |service as may be assigned
to you by the SFcretary. P Wi : b

gurety/Security:

9. (a) You will be required to furnish! within a weck of acceptance
of the offer, al cash Security or a fidelity pond from the
Oriental Firve and General Insurarnce Co. ptad, s o H€8L2000/ -
in favour of the Hofnorary wecretary, Local Departmentsl
Committee for Canqeens?(southwand North 'BlLoGk)y o uoly

: R AR | ’ ke
Provided that notwithéfgnding:th cagh security or ‘the
fidelity bord refefived to in para 9(a) above wnder:the
head "SUKETY /SuCURILYY. your lpability shall not be limited
to sum covered btherein and shbuif not be limited to therein
and should the sum|be insufficient to ipdemnity - the
management in full |for any loss br damage sustained,by them
on acgount of the negligence, ingfficiency or otherwise in
the performance, of your duties, you will have to pay to the
manazement on demand such furthgr sum as shall te degemee Dy
the Management to be necessary as Lforesaid andthat the
llaragement shall be ertitled %o1recover quch further sun
payable as aforesald from dnj;sum due to youw oxidnany

41

bther manner open %o them. |

>
o’
e

100 You will not have more than one!wife 11rild at a time.

MEDICAL FILNESS

| h oo |
] !

11. Your employment is:sub'eét h [your peing fdund'medically
fit to handle food and othereatabﬁgpky g mecical suthorities

“ . X + 4 3 : : Vo 1
ot any time during your gervice.
. ! .

A A AT S T A o . ' ; ‘ i A 3
GOODS CHARACTER AND SALISKACTORY ANTHCEDE NS
i i 1 i e e g
~ ~ - ' ;‘ b [ o | j . i ol
= Tou will be required|to produce witain a week of .knle offexr
ertificate oi good characher from any sazetted officety, Member
. =) T ¥ 9 1 e o o Vi S 7 L e )
ﬂth“,33~llament, Corgoration Munipipal Somnittes who is not
lgtea Ee) yo1\l. | : ‘F‘ i ’ |

- . | vl ! - ; .
13. Your eumployment in Canteen's service will pe subject to
‘ ’ v E

;
|

Vef};icgtion of your good lcharactexr apd ggvisfactory &
by the local. authotities. = |, bl
! ¥ 1ol
14 the term manag FR AU Y o
. 1 erm management used inithis 1letter megmE=TmT
' ; Youlr's fai?hfully
e

T accept the a
- e l

L bove terms and condi-
tione .of servi | y

08 . o ior

o/
41).
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T Al )

Speclmen of appointment letcer in reppect of | Z (:
SYaff a.pointed in non~qgiputory~5dn§§§§§. i

[
yom: f

Lhe nomorary wecretary, _ i

o, fi

T e G - 4 o et b . = e s - e

| J

Subject:« Appointment in Cantegn btaff. - |

d

LI Y £ 15|

Dear GSir,

With reference to your applicatilon dated o I an
to offer you the poszt of gf it Gt with effect from _

on terms amd conditions given belows 5

Pay and other facilities:

e
P e

v 3 3 = ; s i | b
2(a) Your initial pay willl be|Hs. ' R &
nly) per morth from the dlate you report for duty in the geale of

Woe o Grant of lannulgl increment will not be aubematic
Ut wiill bs susject to aitislactory work throughout the year and
on sultanle recommelrdacion of your superior.

¢

Ir addition you wili also be entitled to draw us.
(ks. f ! .only) per month as' dearnes. relief) and
R e (b) No other allowance/facilities

are admissivie/availanle eicapt that you are allowed mid-day meals,
t€a, Snacks, etc, as agimissible under rules. The cost of mid-day
meals, tea and snacks will e ‘recoverad from your emoluments.

(e) For Contribution to Prcvident Yund, you will be.governed

by the smployee s Provident Fumd Actr 1952 as amended from time to
time. iy A :

f
i i

Tyve of appointment,

- Tthis is a non-vovernment 1, purely tempdrary employme it
am does not carry an pensiora y or’5ratuity.benefits etcy
i | t ! 1 :

| B 2
Py

fermiration of bervice, 7 ke

4(2) You will be on probation for the| first three months during

winich period you gervices can be terminated by the Appointing

AUTACYity at any time without ary notice or compensation what-go-

ewvrer.. Lhe provatiorary period m@y be | extended further by tTe
urdersigned /management. e b g

r the Probgtion. |lhe abpointing authority can terminate

(b) Afte: ,
your services at any time on ohe month's notice or wages in lieu
of such notice, ezcept in the followin: cases when your services
can be terminated forthwith and withqutfany compensaticns —

1) For breach of ang rules &tc.|in force from time to time,
o, ‘ el
gy for absence frow duty without leave: or
| silk) for misconauct and/or misappropriation/embezzlement

of funds, insubordingtion ete.

{e) In case you wish to leave service: !

o
You will have to give one month's notice or pay one month
wages in lieu thereof., Your resignatiion will be treated from the
day 1t is received by the appointingjauthority and during the
notice period you will not be granted ary leave what-so-ever,

gontd.,. 49/




O cJ:

L

A

You wiil be eligiulf fov the fwl‘OWiUg two: kivdp il
2 with full pay, bubt supject to

adulu on to weekly resc holiday and

a calender yeﬂr |

GK noLes ol gervice, imn
thro~ Natiomnal Holidays.in

|

(a) Casual Le ve.-»

Upto 12 days in & oalender yanr after one month contim
ab 1SI/Ct0TJ service at the scale of one oLy after eveyry morth
I service, It is- noﬂ«acﬂumul vbive ordlnqr ly taken with previous
perwission of the Manage cept in the cnse of sickness ete.
Casunl leave cannot be 27 o@ﬁ for morg than 3 days at a %ime,
If it is exterded, i w¢¢l‘ ] ge leave or
leave w%thoub‘pgy 45 the|cagd may be.{
(b) Privilege ueMVe,‘

-4_4

b

55 , i
fiftben dqys afpgr twelve months contimious service which
may be accumulatea upto ‘5 days. !

L'LOWPVCI‘, é..S a F)“)E,Cl'}l C"lue, VG\l may he ;1"3}“?' ad. earnﬂd
le 2ve upto 5 days for every period of | 4 months Continuous servic
in the canigers.

6. Duties. f | ‘ ‘
————— [

. , . ey | § 1 by jan NNy e e P i

) You will work directly uhder the Honorary Secretalyy

Manager, wao will assign‘your duti@s ;n deail «

You will be required to carry out all instructions
ued by the manqgement from time to time for the canteends
lOJvGS. i ; L ! ‘E :
You will have no obaeftioﬁ Jn nanmling of meav:, Tish,
yand other nrepar@tLons c1t~vuv‘*or by |the caxbesnss

l

& Sure ty[oecurlJy.

(a) pccountank, Cashibr, und gtore Keeper will be reoulyea
bo furnish such security as m?y e decided by $he nxklwimcnr
8. Medical Fitness: | '

| ' iy &

Your emu“ovmeﬂt lusmbgect to ! you being found medically
£it tehandle food and other|eatables’ by the 5\‘1‘"1 ik i o
to whom you may be sent for| such ex~m1n1LLk by the

st any time during your service. |

9%y Good Character qnu batlsqutOfJ Antecedents.,

e, rpain

i Tou will bhe rbqulred to p oduce qithin a week of Hhis
offer, a certificate of pood character Trom oy Gazetted Oificer,
vemoper oI the Parllament . Gorporation, municipal ¢ Committee whe
]. S ToT t"—l_ ted 't,o Jou‘ e g o 7

oo i vaurs tolthrully,

ays
o
e

: Lony.fecretall
! for Wpnaging Comnittee,
; 3

SM14286 ., ; i




